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N

Rsyieuj Application Wo. 45/89 has been filed by Shri

Karam Singh against the' orders passsd by this Tribunal in O.A

No, 1538/88 rejscting the case of the applicant to corract his

date of birth in tha serv/ice record. In that case it was hald that

the dato of birth of a Gouernment employEQ can be corrisct^at any

stage. If a person has not agitated for changing the data of

birth for a very long time and comes for changing the samo in ths

fag end of tha service, it can bs changed only if there was

oueruhBlming auidencs to establish that tha data Discorded in the

saruicB record is incorrect. In th.jt case ths applicant had himself

giv/Bn th0 date of birth producing a copy of the certificate Issued
t ,L- !'-.j L»/

by the Principal of the collage whera ho had studied csrtifying

bis date of birth and at the fag and of the ssruice he had producsd

another csrtificate from the Principal of tha sairiE collegs indicating

a different date of birth, Thers appears- to ba no conflict betwean

ths decision giyan in the original application and principls laid

down by.ths Hon'blQ Suprsme Court under Articla 141 of._ ths ConstituUon,

I find no apparent arror of law in this casa and no new

points, which hasjf(,not already besn brought out whila;hliaring the
*

original application, hayes b^ean raised. In the circufstancES,

tha reuisw applination is rBjocted,
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